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Final Order No0.50977-50978/2018

Per B. Ravichandran:

The misc. application for recalling the earlier order is admitted and
allowed for the reasons stated therein. With the consent of both the sides, the

appeal itself is taken up for final disposal.

2. The issue involved is non-payment of central excise duty on clearance of
Heena Powder during the period 1.4.2008 to 30.09.2012. At the outset, both the
sides agree that the issue of duty liability stands covered by the retrospective

exemption under notification no.11/2017-CE (NT) dated 24.04.2017 issued under
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the provisions of Section 11 (c ) of the Central Excise Act, 1944. The said
notification exempted retrospectively the impugned goods covering the period

1.1.2007 to 1.3.2013.

4. In view of the said notification, we find no duty liability arises on the
said goods. Accordingly, the impugned orders are set aside. The appeals are

allowed.

[order dictated & pronounced in open court]
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